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endment to the Orissa Motor
Vehicles Rules, 1040, under sub-
section (3) of section 133 of the
Motor Vehicles Act, 1039, read
with clause (c) (iv) of the
Proclamation dated the 3rd
March, 1873 issueq by the Pre-
sident in relation to the State
of Orissa. [Placed in Library.
see No. LT-5388(73],

A copy of Orissa Natification
No. S. R. 0. 501|738 Hindi and
English versions) published in
Orisst Gazette dated the 24th
April, 1878 exempting tourist
vehicles registered in any
cther State of India from pay-
ment of Motor Vehicles Tax
leviable under the Bihar and
Orissa Motor Vehicles Taxation
Aect, 1030, on a reciprocal basis,
under sub-section (2) of sec-
tion 5A of the Bihar and Orissa
Motor Vehicles Taxation Act,
1930 read with clause (¢) (iv)
of the Proclamation dated the
3rd March, 1973 issued by the
Pregident in relatiop to the State
of Orissa. [Placed in Library.
See No. LT—5389/73].

A copy of Orissa Notification

English versions) published in
Orissa Gezette dated the S30th
May, 1978 exempting tourist ve.

Motor Vehicles Tax leviable
under the Madras Motor Vehi-
cley Taxation Act, 1931, on a
reciprocal basis under sub-sec-
tlon (2) of section 11 of  the
Madras Motor Vehicles Taxa-
tion Act, 1931, read with clause
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NOTIFICATIONS UNDER ESSEN-
TIAL COMMODITIES ACT 1855 AND
UTTAR PRADESH KRISHI UTPA-
DAN MANDI (SANSHODHAN)
ADHYADESH, 1973

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
I beg to lay on the Table—-

(1) A copy each of the following
Notifications under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955:—

(i) The PFertiliser (Movement
Control) (Second Amend-
ment) Order, 1873 (Hindi and
English versions) published
in Notification Ng, S5.0. 408(E)
in Gazette of India dated the
26th July, 1873,

(ii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Amendment Order,
1973 (Hindi version) published
in Notification No. G.5.R. 193
(E) Gazette of India dated
the 2nd April, 1973.

[Placed in Library. See No, LT—
5991/73).

(2) A copy of the Uttar Pradesh
Krishi Utpadan Mandi (Sansho-
dhan) Adhyadesh, 1973 (No. 2
of 1978) (Hindi and English
versions) promulgated by the
Governor of Uttar Pradesh on
the 12th June, 1973 under pro-
visions of article 313 (2) (a) of
the Constitution read with
clause (¢) (iif) of the Pro-
clamation dated the 18th June,
issued by the President in
relation to the State of Uttar
Pradesh

together with an
explanatory memorandum.
[Placed in Library. See No.

LT- 5892/78].
Norrrrcation RE. Onrssa Express Hich-
wAY Rures, 1067

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
I beg to lay on the Table—

(1) A copy of Orissa Notification

No. 8 R, O, 370/73 published



Highway Act, 1964, read with
clause (c) (iv) of the Pro-
clamation dated the 3rd
March, 1973 issued by tne
President in reclation to the

State of Orissa
(iy & statement (Hindi and
English versions) explaining
reasons for not laying the
Hindi version of the above
Notification, {Placed in
Library. See No. LT-5398/78].
ANNUAL REPORTS OF UNIVER-
SITY GRANTS COMMISSION, NA-
TIONAL INSTITUTE OF FOUNDRY
AND FORGE TECHNOLOGY,
RANCHI, AND INDIAN INSTITUTE
OF TECHNOLOGY, DELHI FOR THE

YEAR 1971-72

THE DEPUTY MINISIER N THLR
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay or the
Table—

(1) A copy of the Annual Report
(Hindi and English versions)
of the University Grants Com-
mission for the year 1971-72,
under section 18 of the Univer-
sity Grants Commission  Act,
1968, [Placed in Library. See
No. LT-5384/73].

(2) A copy of the Annual Report
(Mindi version) of the National
Institute of Foundry and Forge
Technology. Ranchi, for the
year 1971-72, [Ploced in
Lihrary See No, LT-5395|73].

(3) A copy of the Annual Report
(Hindi version) of the Indian
Institute of Techmology, Deihi,
for the year 1071-72. [Mlaced
in Library, See No LT-35567.

MESSAGE FROM RAJYA
SECRETARY: Sir, I hewe to report
the followitg rhessngf recelveq from
the Secretary of Rajya Sabha:—

AUGUST 18, 1973 Calling off of strike by 236

Local Staff (St.)

“In accordance with the provi-
gions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose & copy of the Uttar Pra-
desh State Legislature (Delegation
of Powers) Bill, 1978, which has
been passed by the Rajya Sabha at
:;a:ltﬂna held on the 8th August,

UTTAR PRADESH STATE LEGIS-
LATURE (DELEGATION OF PO-
WER) BILL AS PASSEp BY RAJYA
SABHA

SECRETARY: Sir, I lay on the
Table of the House the Uttar Pradesh
State Legislature (Delegation of
Powers) Rill, 1973, as passed bv Rajya
Seabha. 1

1228 hrs. ‘

STATEMENT RE. CALLING OFF OF
STRIKE BY LOCO RUNNING STAFF

THE MINISTER OF PAILWAYS
(SHRI L. N. MISHRA): Sir, [ am
glad to inform the House that in 1e--
ponse to the sage advice of Rashtra-
patiji and the Prime Minister the
locomen who hag abstained from waork
decided late last night the 12-%-73, to
resume duty forthwiln

The delegatio:* of theye Iue runn-
ing staff have had talks fur severdl
days with the Minister for Labour,
Shri Raghunath Reddy and witn mt
In the context of these talkg and with
a view to restoring order and indus-
trial peace and promoting producti-
vity and prosperity of the national
economy, certain arrangements have
been arrived at today morning—13-8-
78 which I am enumerating below as
specific conclusions:—

(1) The absentee staff will resume
their dutias immediately

(2) All those Who have been arres-
ted in connectigh with .the agl-
tation (May to August ('73)



